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Ne.M.A,89 of 1998
M.A.485 of 1997
(0.A.1416 of 1996 )

Present : Hon'ble Mr.Justice SeNeMallicks Vice=Chairman.,

Han'ble Mr.S.Dasquptas Rdministrative Manb er .

SURAJ RAM | | ﬁ”M”§
. . \8
Us . .

UNION OF INDIA & ORS. L
(EASTERN RLY.) "

Fer the applicant 3 fr.R.K.3hs c@unsel.
For the respundents: Mr«PeKsArerasy counssl.. f

GRDER

doN,Mellicks V.C.

~ MeA.485 ef 1997 has been filed by the applicant Por
restoration of G,A.1416 of 1996 which was dismissed for defaylt '}
by this Tribunal en 4.9.1997. M.A,B9 of 1998 is an applicatien -

fer condenatien ef dslay in filing the @pplicatien for restoration,

. ,//”%
2e We haye heard the ld.caunsels M.R.K.Jhas dppedring

on behalf of the applicants yhe his stated the circumstances
which prevented him frem Sppedring bafere this Tribunal sn the
date when ths mattsr wds cdlled fer hearing and subsequenitly
dismisged for default.,

3. After hearing the ld.caungal fFor the applicant and the
ld.ceaungel Sppearing for the 0.P.» us alley the prayer fer
condenatien of dslay and alse the Prayar for restaration ef tha
Usher after setting agide the order dated 4.9.1997. Accerdinglys

the order datad 449.1997 is recalled and 0.R,1416 of 1996 is
restored te its fjile and numbdar.

, The 8.A, be listad'Fmr-admissiGn
hearing en 11.6.1998. "

4., . B@th thB M.A
is made as te ¢ ts. 4
{D . A ‘ cr’//”

 (S.Dasguptay | (SeNomall ick)
Administrative Memb ar Vice=Chairman

»8 stand dispesed of accerdingly. Ne erder

FeB,




